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jktLFkku fo/kku eaMy ds vf/kfu;eA 
LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, November 11, 2014 

No. F. 2 (27) Vidhi/2/2014.- The following Act of the 

Rajasthan State Legislature received the assent of the President on 

the 30
th
 day of October, 2014 is hereby published for general 

information:- 
 

THE CONTRACT LABOUR (REGULATION AND 

ABOLITION) (RAJASTHAN AMENDMENT) ACT, 2014  

(Act No. 19 of 2014) 
 

[Received the assent of the President on the 30
th
 day of October, 2014] 

 

An 

Act 
 

to amend the Contract Labour (Regulation and Abolition) Act, 1970 

in its application to the State of Rajasthan. 
 

 Be it enacted by the Rajasthan State Legislature in the Sixty-

fifth Year of the Republic of India, as follows:- 
 

1. Short title, extent and commencement.- (1) This Act 

may be called the Contract Labour (Regulation and Abolition) 

(Rajasthan Amendment) Act, 2014. 
 

 (2) It shall extend to the whole of the State of Rajasthan. 

 (3) It shall come into force at once. 

2. Amendment of section 1, Central Act No. 37 of     

1970.- For the existing sub-section (4) of section 1 of the Contract 

Labour (Regulation and Abolition) Act, 1970 (Central Act No. 37 of 
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1970),  in its application to the State of Rajasthan, the following 

shall be substituted, namely:- 

 “(4) It applies- 

(a) to every establishment in which fifty or more 

workmen are employed or were employed on any day 

of the preceding twelve months as contract labour; 

(b) to every contractor who employs or who employed 

on any day of the preceding twelve months fifty or 

more workmen: 

Provided that the State Government may, after 

giving not less than two months’ notice of its intention 

so to do, by notification in the Official Gazette, apply 

the provisions of this Act to any establishment or 

contractor employing such number of workmen less 

than fifty as may be specified in the notification.”. 
 

 

द�पक माहे
 वर�, 

Principal Secretary to the Government. 
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¼1956 dk jktLFkku vf/kfu;e la- 47½ dh /kkjk 4 ds ijUrqd ds vuqlj.k   
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(�ा�धकृत 	हन ् द� अनवुाद)    

ठेका �म (�व�नयमन और उ� सादन) (राज� थान सशंोधन) अ!ध�नयम, 2014    

(2014 का अ�ध�नयम सखं ् यांक 19) 

[रा' (प�त महोदय क* अनमु�त ,दनांक 30 अ. टूबर, 2014 को 2ाप ् त हुई] 
    

 ठेका �म (�व�नयमन और उ� सादन) अ!ध�नयम, 1970 को 

इसके राज� थान रा8 य म9 लाग ूहोने के �न<म� त सशंोधन अ!ध�नयम। 
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 भारत गणरा8 य के प@सठव9 वषB म9 राज� थान रा8 य �वधान-मD डल 

�नF न<लGखत अ!ध�नयम बनाता है:-  

 1. स�ं�� त नाम, �सार और �ारंभ.- (1) इस अ!ध�नयम का नाम 

ठेका �म (�व�नयमन और उ� सादन) (राज� थान संशोधन) अ!ध�नयम, 

2014 है। 

 (2) इसका 2सार सपंणूB राज� थान रा8 य म9 होगा।   

 (3) यह तरुK त 2व�ृ त होगा।  

 2. 1970 के के) *�य अ�ध�नयम स.ं 37 क, धारा 1 का 

सशंोधन.- ठेका �म (�व�नयमन और उ� सादन) अ!ध�नयम, 1970 

(1970 का केK M�य अ!ध�नयम स.ं 37), क* धारा 1 क* �वOयमान उप-

धारा (4) के राज� थान रा8 य म9 लाग ू होने के �न<म� त, �नF न<लGखत 

2�त� था�पत Pकया जायेगा, अथाBत~:- 

 ''(4) यह-  

(क) ऐसे 2� येक � थापन को लाग ूहोता है िजसम9 पचास या 

इससे अ!धक कमBकार ठेका �<मक के Uप म9 �नयोिजत 

ह@ या पवूBवतV बारह मासW के Pकसी भी ,दन �नयोिजत थे; 

(ख) ऐसे 2� येक ठेकेदार को लाग ू होता है जो पचास या 

इससे अ!धक कमBकारW को �नयोिजत करता है या 

िजसने पवूBवतV बारह मासW के Pकसी भी ,दन पचास 

या इससे अ!धक कमBकार �नयोिजत Pकये थे:  

 परK त ु रा8 य सरकार, ऐसा करने के अपने आशय क* कम से 

कम दो मास क* सचूना देने के प
 चात ् इस अ!ध�नयम के उपबK ध, 

राजप[ म9 अ!धसचूना Oवारा, ऐसे Pकसी भी � थापन या ठेकेदार को लाग ू

कर सकेगी जो पचास से कम उतने कमBचा\रयW को �नयोिजत करता है 

िजतने अ!धसचूना म9 �व�न,दB' ट Pकये जाय9।''।     

द�पक माहे
 वर�, 

�मखु शासन स�चव। 
 

 

3 

रा1 य के) *�य म*ुणालय, जयपरु। 


